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 {Shri  S.  V.  Ramaswamy]
 Control  Order,  1962,  publish-
 ed  in  Notification  No.  5.0.
 2883  in  Gazettee  of  India
 dated  the  18th  September,
 1965,  under  sub-section  (6)
 of  section  3  of  the  Essential
 Commodities  Act,  1955.  [Plac-
 ed  in  Library,  See  No.  LT-
 5020/65).

 NOTIFICATIONS  UNDER  KERALA  PANCHA-
 yats  AcT

 Shri  S.  V.  Ramaswamy:  Sir,  on
 behalf  of  Shri  B.  S.  Murthy,  I  beg  to
 lay  on  the  Table  a  copy  each  of  the
 following  Notifications  under  sub-
 section  (3)  of  section  30  of  the  Kerala
 Panchayats  Act,  1960,  read  with
 clause  (c)  (iv)  of  the  Proclamation
 dateg  the  24th  March,  1965,  issued  by
 the  Vice-President,  discharging  the
 functions  of  the  President,  in  rela-
 tions  to  the  State  of  Kerala: —

 (i)  The  Kerala  Panchayats  (Elec-
 tion  of  Members  by  the  Pan-
 chayats)  Rules,  1963,  publish-
 ed  in  Notification  S.R.O.  No.
 752/63  in  Kerala  Gazette
 daied  the  19th  November,  1963.

 (ii)  S.R.O.  No.  239/65  published
 in  Kerala  Gazcttee  dated  the
 8th  June,  1965,  making  cer-
 tain  amendments  ६  the
 Kerala  Panchayats  (Payment
 of  Travelling  expenses  from
 Panchayat  Fund)  Rules,
 1963.

 (ii)  S.R.O.  No.  244/65  published
 in  Kerala  Gazettee  dated  the
 8th  June,  1965,  making  cer-
 tain.  amendments  10  the
 Kerala  Panchayats  (Licens-
 ing  of  Dangerous  and  Offen-
 sive  Trades  and  Factories)
 Rules,  1963.

 (iv)  The  Kerala  Panchayats
 (Resignation  by  Presidents,
 Vice-Presidents  and  Mem-
 bers)  Rules,  1965,  published
 in  Notification  S.R.O.  No.
 245/65  in  Kerala  Gazette
 dated  the  8th  June,  1965.

 (v)  The  Kerala  Panchayats  (Pro-
 hibition  against  obstructions
 in  or  over  Public  Roads)
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 Rules,  1965,  published  im
 Notifications  S.R.O.  276/65  im
 Kerala  Gazette  dated  the
 6th  July  1965.

 (vi)  The  Kerala  Panchayats
 (Duty  on  Transfer  of  Pro-
 perty)  Rules,  1965  published
 in  Notification  S.R.O.  No.
 318/65  in  Kerala  Gazette
 dated  the  17th  August,  1965.

 (vii)  S.R.O.  No.  339/65  published
 in  Kerala  Gazette  dated  the
 31st  August,  1965,  making
 certain.  amendments  to  the
 Kerala  Panchayats  (Authoris-
 ing  of  Expenditure)  Rules,
 1964.

 [Placed  in  Library.  See  No.
 5009/65].

 ORDERS  UNDER  DELIMITATION  COMMIS-
 sIOn  ACT

 Mr.  Speaker:  Shri  Jaganatha  Rao.
 The  Deputy  Minister  in  the  Minis-

 try  of  Information  and  Broadcasting
 (Shri  C.  R.  Pattabhi  Raman):  Sir  on
 behalf  of  Shri  Jaganatha  Rao......

 The  Minister  of  State  in  the  Minis-
 try  of  Law  and  Department  of  Social
 Security  (Shri  Hajarnavis):  Sir,  on
 behalf  of  Shri  Jaganatha  Rao......

 Mr.  Speaker:  There  is  no  co-ordi-
 nating  agency?

 Shri  Hajarnavis:  I  am  sorry,  Sir.
 There  has  been  a  mistake.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Ultimately,  has  it  been  laid?

 Mr.  Speaker:  Is  somebody  going  to
 lay  it  or  have  both  of  them  sat  down?

 Shri  Hajarnavis:  Sir,  on  behalf  of
 Shri  Jaganatha  Rao,  1  beg  to  lay  on
 the  Table  a  copy  each  of  the  follow-
 ing  Orders  under  sub-section  (3)  of
 section  10  of  the  Delimitation  Com-
 mission  Act,  1962:

 (i)  Order  No.  12  of  the  Delimi-
 tation  Commission  determin-
 ing  the  parliamentary  and
 assembly  constituencies  in  the
 State  of  Orissa  published  in
 Notification  No.  5.0.  2916  in
 Gazette  of  India  dated  the
 16th  September,  1965.  [Placed
 in  Library.  See  No.  LT-5010/
 85].


